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Only those Development Officers who 
operate at uneconomic cost would att­
ract the penal provisions of the new 
Scheme.

Rules Regulating a Subsidiary Com­
pany Borrowing Money from the 

Parent Company

687. SHRI S. S. D AS : Will the
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) are there any rules regulating 
a subsidiary company borrowing 
money from the Parent Company 
where no sales are taking place from 
the Parent Company to the subsidia­
ry; and

(b) if these loans are interest free 
is the subsidiary evading tax by not 
paying the interest on the loan?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) There are 
no such rules in the Income-tax Act, 
1961.

(b) No, Sir.
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Under Cutting in Air India Cargo 
Market

689. SHRI K. LAK K APPA : Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether Government have seen 
the report appeared in Times of India 
dated 31st January, 1979 under caption 
“Under Cutting in Air India Cargo 
Market” ;

(b) what are the reaction of this 
Ministry; and any standard charge 
proposed in IATA to stop under cut­
ting process in Air India; and

(c) action proposed?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PUR U- 
SHOTTAM KAUSHIK) : (a) to (c).
The information is being collected and 
will be laid on the Table of the Sabha.

Agreement regarding Customs with 
Pakistan

690. SHRI K. T. KOSALRAM :

SHRI M. RAM GOPAL 
REDDY:

Will the DEPUTY PRIME MINIS­
TER AND MINISTER OF FINANCE 
be pleased to state:

(a) the salient features of the cus­
toms agreement arrived at recently 
following the visit of the Pakistani 
delegation to India; and

(b) what is the extent of smuggling 
at present across the borders of the 
two countries?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARW AL): (a) The dele­
gation of Customs officials from 
Pakistan, which visited India in Jan­
uary, 1979, held discussions with 
Indian Customs officials on matters of 
mutual interest. The two delegations 
identified the areas of mutual coope­
ration in tackling smuggling across the 
border between the two countries, and 
agreed to consolidate the progress




